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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH,PUNE

ORIGINAL APPLICATION No. 89 OF 2023
RAVINDRA KUBER WALWADE ...APP(TCANT
Vs.
GOVERNMENT MEDICAL COLLEGE
AND HOSPITAL & OTHERS ....RESPONDENTS
SYNOPSIS
Sr.No. | Date Particulars
1., - Authority letter issued by Dean, Govt.

medical college & hospital, Miraj in the name
of Dr. S. B. Satpute dated /12/2023.

2. The data of patients treated for last two and
half years by GMCH, Miraj collectivety:

3. -- The letter of IMA, Miraj Bench

4, -- certificates and invoices issued by Kokan
Care Enterprises

5. 03.08.2023 | The copy of Memorandum of understanding

6. - The combined consent and biomedical waste
authorization letter for the period 2017 to
2020 and 2020 to 2022 collectively.

7. 13.02.2023 | Government Resolution.

8. - Abstract of project report collectively.

9. - Letter issued regarding granting
supplementary cost.

10. 06.04.2023. | Govt. Resolution no.
MED- 2023/P.K.111/Admin-2. -—

11. -- The work order and agreement with Ms.

Sons House Mumbai collectively.

Date: 18/12/2023
Place: Pune

aﬁw

Advocate for Respondent No 18&2
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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH,PUNE

ORIGINAL APPLICATION No. 89 OF 2023

RAVINDRA KUBER WALAWADE APPLICANT

Vs.
GOVERNMENT MEDICAL COLLEGE

AND HOSPITAL & OTHERS RESPONDENTS

Affidavit - in reply filed on behalf of the respondent no. I is as
under-

1. That the present respondent denies entire contents of the original
application filed by applicant being false, frivolous and incorrect one.

2. That the present respondent no.1 denies entire contents of original
application unless where ever specifically admitted.

3 That the applicant has filed the present original application on the
substantial issue of environment, present respondent is running without
valid consent from Maharashtra Pollution Control Board, also operating
the hospital without obtaining valid biomedical waste authorization and
discharging untreated waste into the municipal corporation drain for a
period of more that fifteen years with the due knowledge and collusion of
the regulatory agencies and with the permanent irreversible damage
caused to the environment thus there substantial question relating to
environment and prayed different prayers like seeking directions to
comply the non-compliances in pursuance of its letter dated 12.12.2022
issued by Respondent no. 4 and show cause notices dated 29.12.2022
1
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issued by the Respondent no. 3 on immediate basis and restitution of the
environment, prayed for shutting down operations of hospital of
Respondent no. 1, prayed to appoint expert committee consisting
member of Respondent no. 2 to 5 to quantify the environmental losses
which may be recovered from Respondent no.1, to direct the Respondent
no. 2 to take action against the officers of Respondent no. 3 and 4 for
their gross dereliction duty keeping check on non-compliances and for
failure to take appropriate action against such non-compliances, costs of
penalty for environmental pollution and cost of application from the
respondents. The application is not maintenable in the eyes of law hence

the applicant is not entitled to prayers made under the different grounds
mentioned below.

4, At the outset, without prejudice to the aforesaid | would like to

bring the following facts to notice of this Hon’ble Tribunal about
Government Medical College Hospital (GMCH) Miraj.

5. GMC Miraj was established in July 1962 with permission to admit

30 MBBS students annually and initially Wanless Hospital (some people
refer it as Mission hospital) Miraj as a teaching hospital. Later District
hospital Sangli was attached with GMC Miraj as a teaching hospital. In
year 2008, the management of Wanless hospital unilaterally discontinued
the agreement between Govt. of Maharashtra and Wanless hospital to
use it as a teaching hospital. Subsequently a hospital was started at Miraj
with capacity of 120 beds. The strength of undergraduate MBBS students
was increased to 100 students per year and in year 2016, it was further
increased to 150 students per year and in year 2019 the strength was
increased to 200 admissions per year. At present 200 MBBS admissions
are done annually. Postgraduate courses in various disciplines were also
started like MD Medicine, MS Surgery, MD Psychiatry, MD radio-
diagnosis. The institute is also running paramedical courses like

postgraduate DMLT, B Sc. in paramedical sciences (BPMT) and M Sc.
Biochemistry.
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6. Now GMCH Miraj is having 310 beds and daily average (Outdoor
patient department) OPD (from 01 January 2023 to 30 June 2023) is 510
patients per day. The total OPD is 76518 and indoor patient (IPD) about
11628 with an average of IPD about 233. The data of patients treated for
last two and half years is annexed herewith and is marked as Exhibit -R-1.

7. During COVID-19 pandemic, this hospital had played a major role
and saved thousands of patient's life and rendered services round the
clock. The hospital had provided COVID-19 vaccination to thousands of
patient and had started post-COVID- 19 OPD services to address the
health issue after exposure to COVID-19 infection.

8. Apart from routine patients treatment and other health related
services like postmortem examination, handicapped certification,
vaccination services, issue of various certificates etc., the hospital have
started specialized services like obesity clinic, thyroid clinic, milk bank,
blood bank and blood component etc.

9. With reference to Para (l) to (V), | say and submits that the contents
of the paras are false, frivolous and incorrect hence denied by present
respondent.

10. With reference to Para (1), | say and submit that the contents of the
para are about particulars of applicant, in which the applicant states that
he is an Indian inhabitant residing at the abovementioned address, he is a
businessman by profession and has been extensively working for the
protection and conservation of nature and environment is totally false,
frivolous and incorrect one. That the applicant cannot be a person who
can file application in Hon’ble court regarding present issues as he cannot
be an injured/ aggrieved person. The applicant has no locus standi to file
the present application hence the application is liable to be rejected with
costs.

11. With reference to Para (2), | say and submit that the contents of the
Para are about particulars of Respondents, which is matter of record.
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12.  With reference to Para (3), | say and submit that the contents of the
Para are about particulars of Respondents, which is matter of record.

13.  With reference to Para (4), | say and submit that the contents of the
Para are about particulars of Respondents, which is matter of Record.

14.  With reference to Para (5), | say and submit that the contents of the
Para are about particulars of no. 5, which is matter of record.

15.  With reference to Para (6), | say and submit that the contents of the
Para are about particulars of allegations which are denied by the present
respondent being false frivolous and incorrect one. The present Govt.
Medical College Hospital is attached with Govt. Medical College Miraj.
Since establishment respondent no.1 is taking care that the functioning of
hospital should not be hazardous to society or anybody and following the
directions of Indian Medical Association and Government. Initially
management of collecting biomedical wastes and discharge of untreated
water was governed by Indian Medical Association Miraj Bench and all the
Hospitals and Medical practitioners were following it. It was under the
name “Biomedical Waste Management, IMA, Miraj. It was under the
valid authorization of Maharashtra Pollution Control Board. The letter of
IMA, Miraj Bench is annexed herewith and marked as Exhibit —R-2.
Thereafter biomedical waste was managed by Kokan Care Enterprises
since 01-12-2010 to 26-06-2017 The certificates and invoices are annexed
herewith and collectively marked as Exhibit —R-3. Since then M/s. Surya
Central Treatment Facility which is authorized common biomedical waste
treatment facility within Sangli district and providing biomedical waste
management services to hospitals and clinics. Thereafter M/s. Sons House
which is providing housekeeping, sanitary and waste management
services to hospital and health care facilities participated in tender
process and appointed to collect the entire bio-medical wastes and to
handover it to M/s. Surya Central Treatment Facility. Memorandum of
understanding was also executed between them on 3™ August 2022. The
Said MOU was for the period 2022 and 2023. The copy of Memorandum
of understanding dated 3 August 2022 is annexed herewith and, marked
4
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as Exhibit —R-4. All the affairs were going on with the valid consent of
Maharashtra Pollution Control Board. The combined consent was
renewed time to time. The combined consent and biomedical waste
authorization letter for the period 2017 to 2020 and 2020 to 2022 are
annexed herewith collectively and marked as Exhibit-R-5.

Meantime proposal for underground drainage scheme and STP
plant was submitted to Government of Maharashtra, Medical Education
and Drugs department and accordingly the administrative approval was
received on 13.02.2023 and accordingly amount of Rs. 11, 20, 56, 900/-
(Eleven Crore Twenty Lakh Fifty Six Thousand and Nine Hundred Rupees)
is sanctioned. The Government Resolution is annexed herewith and
marked as Exhibit- R-6. The work of underground drainage and setting up
STP plant is to be done by the Maharashtra Jeeven Pradhikaran Sangli.
Detailed project report by the Maharashtra Jeeven Pradhikaran Sangli
had submitted to the Dean GMCH Miraj. The copy of abstract of said
project report is annexed herewith and marked as Exhibit R-7. STP plant
type S. B. R. 1.11 MLD will be established. The Executive Engineer of
Maharashtra Jeeven Pradhikaran Sangli in his letter dated 17.03.2023
stated that the cost of the drainage work and STP plant is likely to
increase by 40 to 45% and therefore the matter was informed to the
Government of Maharashtra. A supplementary grant was requested and
on 02.08.2023 a supplementary grant of Rs. 112056/- (estimated cost
rupees in thousands) was granted. The letter is annexed herewith and
marked as Exhibit-R-8. Maharashtra Jeeven Pradhikaran Sangli is

currently processing the tender process and the work will be started once
the bidder is finalized.

16. With reference to para (7), | say and submit that it is true and
mandatory to setup a STP plant and for this process, the Government of
Maharashtra had granted the money and the process is started by the
Maharashtra Jeeven Pradhikaran Sangli.

17.  With reference to para (8), | say and submit that for cleanliness and
disposal of bio-medical waste outsourcing, a tender was floated and M.

5
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Sons House Mumbai was the lowest bidder. Accordingly the Medical
Education and Drugs department Govt. of Maharashtra has sanctioned
Ms. Sons house Mumbai for outsourcing the cleanliness and disposal of
bio- medical waste in Govt. Resolution no. MED- 2023/P.K.111/Admin-2
dated 06.04.2023. The GR is annexed here with and marked as Exhibit-R-
9. Accordingly a work order was issued to Ms. Sons House Mumbai and an
agreement was made between the Dean GMC Miraj and Ms. Sons House
Mumbai. The work order and agreement are collectively annexed
herewith and marked as Exhibit-R-10. Now adequate numbers of colour
coded bags are made available. Separate storage room is made available
with bio-medical waste symbol. Every department is instructed to
segregate the bio-medical waste at the source. Regular training to all
employees will be given by Department of Microbiology on periodic time.
The online information to MPCB is regularly provided. The GMCH will take
due care in this regard and the rules laid down by MPCB and Bio-Medical
Waste Management, Rules 2016 will be meticulously followed.

18. With reference to para (9), | say and submit that, the process of
underground drainage and STP plant is in process. The disposal of
Bio-medical waste is outsourced. The process of obtaining permission
from MPCB is in process. The GMCH will take due care in this regard and
the rules laid down by MPCB and Bio-Medical Waste Management, Rules
2016 will be meticulously followed.

19.  With reference to para (10), (11) and (12), | say and submit that the
compliance to set-up STP project is in progress. For the same
administrative approval from Government of Maharashtra is received and
accordingly fund provision is made and the Maharashtra Jeevan
Pradhikaran Sangli is in process of floating the tender for the work.

20.  With reference to para (13), | say and submit that para (13) includes
the grounds taken by the applicant. The present respondent denies entire
contents of the grounds being false, frivolous and incorrect one.,
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That the applicant is seeking reliefs regarding the injuries caused
since last 15 years which cannot come within the perview of The NGT Act.
Also the applicant is not a person having locus standi to filed application
regarding present issues as he is not a representative of respondent no. 3
and 4. If there is any issue in between the respondent no. 1 and 3 to 4
they can take action against the present respondent. Hence the
applicants cannot seek directions against the present respondents. The
applicant is in habit making such applications.

GMCH Miraj is a teaching institute and provides health care
services to Sangli and nearby district including people from North part of
Karnataka. All health services are provided on round the clock basis.
People who are below poverty lines (BPL) and senior citizens are treated
free of cost and other people are treated in subsidized rate. This is a
Government hospital and teaching institute. The decisions taken about
the respondent no. 1 is it is assured to the honourable Tribunal that due
care in this regard and the rules lay down by MPCB and Bio-Medical
Waste Management, Rules 2016 will be meticulously followed.
Furthermore, 1) Dry and wet waste is collected, segregated at source and
transported by the outsourcing agency on regular basis; 2) The bio-
medical like including dressings, IV sets, gloves, syringes, blood bags,
protective gowns, operated parts, infected material etc. are separately
collected, transported and incinerated by the outsourcing agency; 3) The
linen like clothing, bed sheets, surgical gowns are treated with
disinfectant and then washed in the laundry; and 4) the washrooms in
wards, ICU and casualty and corridors and postmortem room are dry and
wet cleaned with disinfectant solution on routine basis. From the above
facts, it is clear that the above dangerous infected waste (particularly
mentioned at 2 and 3) is not at all drained in the municipal corporation
drainage line.

21.  With reference to para (14), | say and submit that contents of the
para are regarding efficacious remedy however present application is not
the efficacious remedy hence denied by the present respondent.

7
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22.  With reference to para (15), | say and submit that it is a legal
submission which is matter of record.

23.  With reference to para (16), | say and submit that it is a legal
submission which is matter of record.

24. With reference to para (17), | say and submit that it is about
limitation. The applicant is claiming relief about last 15 years which is not
allowed as per the provisions of NGT Act. Hence the original application is
liable to be rejected on the ground of limitation. Thereafter the applicant
has made different prayers against the respondents. The prayers made by
the applicants are not maintenable in the eyes of law and hence liable to
be rejected with costs. The applicant cannot seek directions against
respondent no. 3 and 4 as he is not representative of them. The applicant
is also not the injured person directly affecting due to any of the
allegations. The applicant cannot be aggrieved party and cannot claim
costs of the application. Also the applicant cannot seek the reliefs of
shutting operations as GMC Miraj was established in July 1962 since then
Lakhs of patients are treated in the hospital. At present 200 MBBS
admissions are done annually. Postgraduate courses in various disciplines
were also started like MD Medicine, MS Surgery, MD Psychiatry, MD
radio-diagnosis. The institute is also running paramedical courses like
postgraduate DMLT, B Sc. in paramedical sciences (BPMT) and M Sc.
Biochemistry. During COVID-19 pandemic, this hospital had played a
major role and saved thousands of patient's life and rendered services
round the clock. The hospital had provided COVID-19 vaccination to
thousands of patient and had started post-COVID- 19 OPD services to
address the health issue after exposure to COVID-19 infection. Hence
relief claimed of shutting operations cannot be granted considering the
functioning of respondent. Since the establishment the respondent no.1 is
taking care that the functioning of hospital should not be hazardous to
society or anybody and following the directions of Government. Hence
there is no cause of action accrued to file the present application. The
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aopli
hppllcaniwt has no locus standl to file present application as per NGT Act
ence liable to be rejected with costs.

25.  In view of health services rendered by the Institute round the clock
to the mankind and taking Into consideration above mentioned facts and
circumstances, it is most humbly prayed that the present O.A. may kindly
be dismissed. Hence this affidavit.

NGT, Pune
Date: 18/12/2023 Respondent No.1 &2

pbeene
Smm

Asst. Govt. Pleader, Pune

Verification

| Sandip Bapuso Satpute, Age: 48 years, Occu: Service, Asst. Professor,
Govt. Medical College & Hospital, Miraj, R/at: Miraj, Dist. Sangli do herby
state on solemn affirmation that contents in above paras of the affidavit
are true to the best of my knowledge and information derived from the
records and files maintained in the office and | verify the same to be true.
| say that | have not suppressed any material facts from this Hon'ble

Tribunal.
Solemnly affirmed at Sangli

This 18T day of December 2023

ol
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BEFORE THE NAT NTRIBUNAL
MﬂEMQNEMM

ORIGINAL APPLICATION No. 89 OF 2023

RAVINDRA KUBER WALWADE 7 APPLICANT
Vs.
GOVERNMENT MEDICAL COLLEGE
AND HOSPITAL & OTHERS .....RESI:(;NDENTS

LIST OF DOCUMENTS filed on behalf of the Respondent No.
1 is as under-

abed =

Authority letter issued by Dean,
Govt. medical college & hospital,
Miraj in the nameé of Dr. S. B. Satpute
dated /12/2023.

The data of patients treated for last
two and half years by Respondent
No.1.

The letter of IMA,
certificates and invoices
Kokan Care Enterprises
Memorandum of understanding
dated 3 August 2022
Combined consent and biomedical
waste authorization letter for the
period 2017 to 2020 and 2020 to
2022 collectively.

Government Resolution dated

1950

o
2

I



Hence this list.

Date: 18/12/2023

Place: Pune

11.

|

151 -
13022003,
Projectreport 5577 |
Letter regarding supplementary —¢
grant
Govt. Resolution no.
MED- 2023/P.K.111/Admin-2 dated 79- & |
06.04.2023.
Work order issued to Ms. Sons
House Mumbai and an agreement
made between the Dean GMC Miraj | &2-108
and Ms. Sons House Mumbai.
Collectively.

A(—s@/ﬂd’\n’\el

P-

G-
Advocate for Respondent No. 1 & 2
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" . Dr.R.B. Burufe-9823054781.
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‘Dr. Ajay. C. Chouthal
Mob.: 9422040818

. I Maternity and Infertility care

EDITOR |,M.A BULLETIN
_Dr. Mrs, Prabha.’S. Quraishi
" Mob.: 9604542311
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PRESlDENT Dr. Sanjay R

Ashirwad Matemity and Infertility caro
Chivate colony, opp.Zari bag hall,"

Mira] - 416410
Mob.: 9822523362

- TREASURER

EDITOR I.M.A BULLETIN _
Or. Ajay. C. Chouthai  -Dr. Mrs. Prabha. S. Quraishl
Mob.: 9422040818 Mob.: 9604542311 -

E-mail - sanjayq@hotmall.com
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]NDIAN MEDICAL ASSOCIATION MIRAT BRANCH

b M A Buliding, Shlvajl Road M!RAJ-MB-’! 10

'GOMMITI[D TOGEI‘“EII T0 bElW[ COMMUNITY

Quraishi HON. SECRETARY Dr. Wilson. V. Desai
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" Dr. M. S. Patwardhan. - 9423036173
Dr. Nathanlel Sase - 9421124185 *
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Or. S. V. Patil-9422406859

Dr. 8. B. Kurane.-8823880620

Dr. R. B.-Burute-9823054781.
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Dr. V. S: Mane-9822611171
Dr. V. B. Malwade-9823136264
Dr.A. 0. Mali- 9422320895
Medico- Iegal cell

Dr. B. T. Kurane-9822540803

Dr. R. N. Pathak-9822097052

Or. 8. D. Chavan-9822087998°
Executive Committee members
Dr.C.G. Chwate-9822765470
Dr.C. A, Halingala-5888222324
Dr. A. G..Patil 3372103328

Dr. J. N. Bhom}-0823175956

Dr. V. 8, Gesavi -9824144302-

Dr. D. G. Paricharaks 9422517646
Picn!cs

Dr. K. G. Lokur-9421122501

Dr. 8. G. Jagda}e-9822667819
Dhanwantari -

Dr U.A. Phalak-9822087690

Dr .S. 8. Kulkarni-9372223.4s,,

Dr. U, R, Kulkarni-9422408139
Ladies Wing -

Dr. Mrs, S, R. Shah—9822047314 L
Dr. Mrs, S.A. D|vekar-9975639°52
LM.A Liaison. Officer

Dr, J. H. Vadgaonkar-9822398252
Dr.D. G. Bharat|—75886/_7933
‘Sports Wing

Dr.M. A. Bhat-9422617788

Or. 8. U, Ghatage-9765107272
Dr.A, D. Dlvaker-9766035929
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This Agreement made at Sangli this 03“"Jaymfmus&\=' o

| BETWEEN — T
Ml%. Surya Central Treatment Facility, a Proprietary firm having its
registered address D-60, M.LD.C., Miraj Block, Dist. Sangli 416410,
repflesented through its Proprietor Smt. Meghana Rajeev Kore of the FIRST

PART.
Aé{ AND

M/$. Son’s House, and having its Registered Office at Room No.-2, Sf‘tyam
Appartment, Surya Nagar, Kalwa, Thane, Dist- Thane- 400605, heremui:‘ter
refegrred which expression shall unless it be repugnant to the conte).ct or meaning
thefeof be deemed to mean and include its successors and assignees of the

Vo—

RT.
SEEON% , SURYA CE TRALTB\ZJW FAGILITY %
e @/w Tos

]

PROPRIETOR %/

2022
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WHERREAS: Surya Central Trentment Facility 1 i District, and
biomedionl waste trentment fuellity within Sf"'{g" ISI : "t |
providing bio- medical waste manngement services o hosprials,

clinics and other health care facilities.

¢ authorized common

WHEREAS: Son's House is providing housckeeping, sanitary and waste
management services to hospital and health care facilities, all as
detailed in this agreement herein below; and

WHEREAS: The parties are intercsted in putting their agreement in writing, a‘ll
in accordance and subject to that agreed and detailed in this
agreement.

THetkefore, it is agreed and conditioned between the parties are as follows:

T

) 'he Parties hereby agree that the Effective date of the Agreement shall be

5-% N / the date on which the agreement is signed. .

2. The FIRST PART shall provide the bio-medical waste management
including collection, transportation, and scientific disposal to Government
Medical College, Miraj, Government Medical College & Hospital Miraj
and P.V.P. Government Hospital, Sangli.

3. The SECOND PART have participated in the tender process for Cleaning
services e-tender by mechanical method and outsourced (depending on
the area of the site) using manpower at Government Medical College,
Miraj, Govenment Medical College & Hospital Miraj And P.V.P.
Government Hospital, Sangli for the year 2022-2023.

4. The SECOND PART has to register with FIRST PART as a service
provider, and registration' charges INR 5,000~/ will be applicable to
SECOND PART.

5. After payment of registration charges only then SECOND PART will get
registration number. '

Thane (MAH.)
* REGD. No.
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6. That after receiving said tender then the FIRST PART shall provide the

bio-medical waste management service (o the SECOND PART as per
CPCB guidelines,

7. 1t is duty of SECOND PART to handover entire bio-medical waste

including yellow category, red oategory & all category waste Mentioned in
CPCB guidelines to the FIRST PART,

8. That the SECOND PART shall carefully read & abide rules and guidelines
related to bio-medical waste handling and segregation.

9. That the SECOND PART is strictly not allowed to disposed off bio-
medical waste in any other way, if it is found that then FIRST PART
immediately inform the incident to authorized person of Government
Medical College, Miraj, Government Medical College & Hospital Miraj
And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office
and other concern government authorities.

10.Initially the FIRST PART will provide you the basic training of process of
handling of bio-medical waste management& rules 2016 & 2018 to
SECOND PART, and based on that SECOND PART shall provide all bio-
medical waste in segregated manner and strictly follows the color- coding
norms as per CPCB guidelines, FIRST PART shall arrange basic training
fh program minimum 4 times in a contract period. First party can check the
Bio-Medical Waste bags at random everyday & if it is findout non
segregated waste, FIRST PART has right to refuse collection of non
segregated waste as per CPCB norms.

11.The SECOND PART shall not handover any Municipal Solid Waste to the
FIRST PART and FIRST PART shall not ¢ any Municipal Solid
Waste. /’ 4
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FIRST PART shall provide the

iving said tender then the HCOND PART as per

6. That after rece ‘ 5
ment service to the

bio-medical waste manage
CPCB guidelines.

i iy-medical waste
7. It is duty of SECOND PART to handover entiré bio m:';l;;ﬁoned -
including yellow category, red category & all category waste

CPCB guidelines to the FIRST PART.

8. That the SECOND PART shall carefully read & abide rules and guidelines

related to bio-medical waste handling and segregation.

9. That the SECOND PART is strictly not allowed to disposed off bio-
medical waste in any other way, if it is found that then FIRST PART

immediately . inform the incident to authorized person of Government
Medical College, Miraj, Government Medical College & Hospital Miraj
And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office

and other concern government authorities.

10.Initially the FIRST PART will provide you the basic training of process of
handling of bio-medical waste management§& rules 2016 & 2018 to
SECOND PART, and based on that SECOND PART shall provide all bio-
medical waste in segregated manner and strictly follows the color- coding
norms as per CPCB guidelines, FIRST PART shall arrange basic training
program minimum 4 times in a contract period. First party can check the
Bio-Medical Waste bags at random everyday & if it is findout non
segregated waste, FIRST PART has right to refuse collection of non

segregated waste as per CPCB norms.

11.The SECOND PART shall not handover any Municipal Solid Waste to the
FIRST PART and FIRST PART shall not le any Municipal Solid

Waste.

D
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12.The color-coding bags used for storage of the Bio-Medical waste shall be
of the grade of non-Chlovinated and thickness above 75 microns as per
the rules. 1f in case FIRST PART or any concern authority asked to provide
certificate for the same shall be provided as and when asked by the
SECOND PART. If the grade of the bags does not match with the specified
grade as per CPCB norms, waste shall not be collected by the FIRST
PART and there shall be no obligation (rom the SECOND PART about the
same. If in that case any non-compliances or action initiated against the

SECOND PART all the repercussions of this shall be borne ,
by the SECOND PART, the FIRST PART shall not bear any kind of

responsibility regarding this.

13.In case of any technical break down like software, hardware issues in the

barcode system then within three working days problem must be resolved,
¥\ it should be applicable to both parties.

v JI‘}
X/ 14.That if in case of any action and non-compliances marked by the
government authority due to negligence or mistake of SECOND PART

against the FIRST PART then SECOND PART shall liable to pay all the

penalty, expenses, legal charges, litigation charges, monetary loss, loss-of:
reputation to FIRST PART. /01 AR

F pane (A1)

15 The FIRST PART shall give the service to the SECOND PART tilFEin
service shall be supported for the entire period of said MOU\(§ 1@:@3@2‘2‘ ;
weekly off and holidays) or till the breach of said MOU. Ol/z\‘

16.That as per the Barcode guidelines of CPCB it is mandatory for the
SECOND PART to procure the service of barcode system, if in case
FIRST PART ready to provide the software to SECOND PART; however
the SECOND PART is free to take a software of another vendor provided
that the software is compatible with version of FIRST PART system and
specification, and should be linked to FIRST PART software and barcode

—
@\} | ﬂ) mggw%en&w FACILITY %/
\
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system ‘f_? q
W

A the partics
.. . a8 . . ‘|dc‘l by botl’
17.Timing of waste collection shall be mutually dec " the CPCB norms at

and it is expected that the waste to be kept ready as pe
the collection point by the SECOND PART.

DI PPN PRCE P —

mishandling of BMW

d of
18.BMW storage area should be closed & any kin ‘ble for that. The

at point of storage room, SECOND PART will be respons
BMW collection point should be only at one place & also easily
approachable to Bio Medical Waste collection vehicle.

PR —

3 19.The covid bio-medical waste shall be handled separately as per the Covid
. Biomedical Waste Management Clauses defined by CPCB. The FIRSL 6

ol sur end for the same to the SECOND PART. p.. KH g X\

o | & ynane (MAH) * \
; I REGD. Ne } i

v ’% 12l < I

~ < N320. The period of MOU shall be 11 months from the date of signi pate of Expitt /<3 /

1 0/* 26-03-2023 \§)

] = N/

21.If the said MOU is get extended then both the parties agrees to execute -
Appendix to the said MOU or execute separate MOU as per the mutual
discussion, along with increment of 10% in the service rate from the date
of execution of Appendix.

22.At the time of execution of said MOU the SECOND PART agrees to pay
Security Deposit amount INR 5,00,000/- (Rs. Five Lacs Only) to the 3
FIRST PART and amount of Security Deposit shall be refunded to
SECOND PART after 30 days from last date of said MOU and/or work.

23. At the time of execution of work agreement, the SECOND PART agree to
make payment in terms of Post-dated Cheque against the monthly billing

by SECOND PART to FIRST PART. First Month’s payment should be of
current date in advance amount INR 5,00,000/- (Rs. Five Lacs Only) to
FIRST PART. ‘

I
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24.That SECOND PART agree to pay to FIRST PART the Bio-medical
waste handling and management charges as follows:

i. For 100% at source segregated Non-Covid Biomedical Waste as per
color coding scheme defined by CPCB norms the charges will be Rs.
65/- + GST per Kg including Transportation for minimum capping of
200 kg per day, and additional waste more than the minimum capping
of 200kg per day will be charged on at actual weight at Rs. 65/- +
GST per Kg including transportation.

ii. For Covid Biomedical Waste Rs.110/- + GST per KG including
transportation on actual weight of waste collected.

iii. Non segregated Bio Medical Waste will not be accepted by FIRST
PART as per CPCB if additional trip for the transportation of BMW

due to mistake of SECOND PART, then SECOND PART should pay
500/- + GST for every Additional trip.

iv. If in case the additional taxes other than GST will be applicab
actual as per govt. rules to be paid by SECOND PART. \A

25. That SECOND PART agrees to pay that,

i. Rs 5,00,000/- (Rs. First Lac Only) as Security Deposit at the tmhagf
work contract. d

ii. One cheque of Rs. 5,00,000/- (Rs. First Lac Only) of the date of work
contract as advance payment of First Month’s service.

iii. And Ten cheques of Rs. 5,00,000/- (Rs. First Lac Only) of post-dated
cheques as advance payment of Next Ten Month’s service.

iv. That SECOND PART agrees to pay all difference amount (as per
above mentioned point no. I of clause no.- 24) of every month at the
end of each month within 7 days (Seven days) from monthly bill

submission by FIRST PART.

@\»iy ¢ sﬁmcsmm&ﬁgmmmmmv "’

poy o=




167

art [ron

qupport apar \

26.11 the SECOND PART procures any other mltllllunlll:m]v'u of the service
the service (Bupsy/ Solware, elv) (hin shall be tn)«lt:J e on immedinne
charges nndl the paymont additional support ghall b

basis (o the FIRS'T PART

wne glven by the
T WARTIES npreces ~ giddated cheque 8
27.That, both PARTIES agrees that, if the post Jent cheque got

SECOND PART as o paymont and/or nny bulonee I’"y.' a legal
dishonored due to any reason then (he FIRST PART will Ui 1s Act
notice against the SBCOND PART us per The Negotinble | l'lslru.mcn ,
1881, cven aller issuing the logal notice il GECOND PAR r fnnlf:d to pay
the amount within 15 days from the date of legal notice rccclvc(.l tht‘:n
. FIRST PART shall issuc a another legal notice for work stop and it will
treat as beach of said MOU from the SECOND PART, and Ejﬂﬁ;leml
proceedings shall initiate against the SECOND PART. O » @

28. That both PARTIES agrees that, due to non-payn"
PART, then FIRST PART shall stop work after giving
to SECOND PART from the date of non-payment.

29. That SECOND PART agrees that due to non-payment from Government
Medical College, Miraj, Government Medical College & Hospital Miraj
and P.V.P. Government Hospital, Sangli, the SECOND PART shall not
stop any payment to FIRST PART.

30.That if the beach any clauses of the said MOU by the SECOND PART then =~
it will consider as breach of MOU and FIRST PART may cancel the said @
MOU after giving prior 15 days’ notice to SECOND PART.

31. That, both PARTIES agrees that if the any non-compliance from the
SECOND PART then FIRST PART may cancel the said MOU after giving
prior 15 days’ notice to SECOND PART,

32.This MOU and any arrangement/agreements regarding the performance
shall be construed and interpreted in accordance with and governed by the

A MM'&E TREATMENT
/ %‘WMCMW
} PROPRIETOR
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SECOND PART

) Son’s House,

: Address: -Room No.- 2, Satyam Appartment,
? Surya Nagar, Kalwa, Thane,

Dist.- Thane, 400605,

Email id - sonsl« Sel@omunil o
Mob No. - 9821406974

Such Communication or notjces shall be deemed to have been duly given
when so delivered or, if

e-mailed, when received at destination.

36.In witness whereof, the Parties hﬁve caused this MOU to be executed by
their respective authorized

representatives on the date and year mentioned
herein above.

Note: - FIRST PART shall communicate to the authorities of civil hospital
regarding MOU between both parties.

¢" oo Y, FIRST PART - _
TR ¢ =
LT W e TREATMENT FA S
13 SN i Signature: - S‘M% cg‘v“ﬂcw _:?‘b S
F=L PROPRIETOR 71
— 7" Smt. Meghana Rajeev Kore ProprictorM/s. Surya Central "
= Treatment Facility -
SECOND PART
For SON'S HOUSE

Signature: - '
prietor

Shri. Deepak Sahadev Chavan ofM/s. Son’s House.

Signature Witnesses :-

1) Name: N (. — N‘K“Y‘"j
})\ddargls:- \ —_—

ame: . el o)
:/i)dI:ress:- Sdnéﬁd) K /{M

Thane, Maharashtra.
(Subject o Reglstration)

3 AUG 2022
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 o Kalpataru Point, 2" - 4" Floor,
Fax: 24024068 /24023515 i Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in -‘.“-’ﬁ’—--a‘: Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net | /4 Mumbai - 400 022

Red/LSI Date:23/ } /20 1c1

Consent No: Format 1.0/BO/PSO/CC- |9 O_fOOO oY

TO L
M/s. Surya Central Treatment Facility,
Plot No. D-60, MIDC Miraj, .
Tal- Miraj, Dist- Sangli (Operator and Owner of the facility)
(Email: suryacentralfacility@gmail.com & :

Renewal of Combined Consent and Authorization (CCA) to ;)}.J«'e.v:._‘f.iEfew Common collection,

Transportation, Treatment, and Disposal facility for Bio-Medical Waste under the

provisions of Water (P & CP) Act, 1974, Air (P & CP) 4‘§t,7‘1:981 and Bio-Medical Waste

Management Rules, 201 6 as amended and Hazardoug‘?WQste"{M & TM) Rules, 2016.

Ref:-

Your previous consent to Operateh\fi&e. no. CC-1706000252, Dtd.07.06.2017
Your CCA application received.at.SRO, Sangli on 08.11 .2017.

Your application of CCA [esqprrji ‘_“d"t'o HQ on 05.01.2019

Minutes of 14* CC meeting held on 29.03.2019

Documents submitted by the applicant vide email on 13.05.2019

This office letter No. MPCB/PSO/B-2310, dated- 26.06.2019

Your reply received. vide email on 04.07.2019

O s WO

After examining the sproposal, The Maharashtra Pollution Control Board hereby Renew
orization to operate CBMWTSDF under Section 25/26 of
, Section 21 of the Air (P&CP) Act, 1981 and Bio-Medical
ent 2016, and Authorization under Rule 5 of the Hazardous
Wastes :gMé“rjagehﬁent & Transboundary Movement) Rules,2016 respectively, Under
Environment: (Protection) Act, 1986, subject to terms and conditions as specified below
and in th _,Q:Shﬁédules(l-w) and Annexures (I-ll1) enclosed in this order.

1. This CCA shall be in force for a period from 30.09.2017 to 30.09.2020

2. The capital investment of the Plant is ¥ 80.25 Lakhs (As per C.A. Certificate
Dtd.15.02.2018)

3. Plant Area: - Plot Area 1000.0 M2 with Built-up area 322 M2
4, The Jurisdiction allocated for waste collection: - All Talukas of Dist. Sangli.
5. Conditions under the Water (P&CP) Act, 1974:-

1. Quantity of total water consumption shall not exceed 5.0 M?3/day. You shall not use the
ground water without obtaining prior permission of Central Ground Water Authority.

M/s. Surya Central Treatment Facility, Sangli Page 1 of 15
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2 You shall provide adequate treatment & disposal facility for sewage & Effluent
generated as specified in Annexure-|

3. You shall provide water meter at water intake point & at sewage/Effluent disposal point
and shall maintain monthly records thereof.

6. Conditions under the Air (P&CP) Act,1981:-

1. You shall use the fuel for incinerator & DG set and provide the adequate air pollution
control devices as specified to maintain the emissions from the stack attached to the
incinerator and DG set as specified in the Annexure-il.

2. You shall provide adequate emission control system to incineration and DG set as
specified in Annexure-ll.

3. You shall strictly observe noise standards applicable for DG set and ambient noise
level as per Annexure-Il.

7. Conditions under Hazardous Waste (M & TM) Rules 2016:- N

You shall have valid membership of CHWTSDF at MEPL, Pune and yjjglfhdif%ose the
Hazardous waste generated i.e. ETP sludge, Incineration Ash in s't;i-:,f§ @gﬁpliance with

T

said rules and maintain record thereof. 4

ade

ne o aste ateqo (Ju3 DISpoSsa
1 | ETP Sludge 35.3 +  For Landfill at
2 | Incineration Ash 37.3 CHWTSDF
8. Conditions under BMW Management rules 2016-,,,

You shall operate Treatment plant as be

“and shall comply with the operational
conditions mentioned at Schedule-1. %

0 B d : alled Uperationa ompiia
= 010d apa apa BE O andard
1 | Incineration }:50° Kgfhr. 475 Kg/day Annexure |l
16 Cycles/Day Annexure |l
2 Autoclave - 0_”0 Liter/Cycle each cycle 90 min.
3 Shredder | - 100 Kg/hr. 100 Kg/Day Schedule
9. You shall use orj(ly'é edlcéted vehicles as detailed in Annexure-IV for collection and

transportation of Bio-Medical waste within allocated Jurisdiction. Vehicles Authorized for
Collection shall strictly comply with this BMWM Rules 2016 and CPCB/MPCB guidelines
Jehicles act, 1988 (59 of 1988).

10. You shallcollect the BMW Strictly complying with the Provisions of Schedule-l and
atment & Disposal as specified in Schedule-l.

11. Youv-ghall not collect outdated, discarded, unused cytotoxic drugs/waste generated in the
Cancer research centers and health care establishments unless they are specifically
marked with the symbol of Bio Hazard & Cytotoxic Hazard.

12.  You shall collect and dispose-off the Mercury Waste from HCE as per guidelines
published by CPCB as detailed in document entitled “Environmentally Sound
Management of Mercury Waste in Health Care Facilities” (www.cpcb.nic.in).

13.  You shall not undertake Modifications/ Upgrdation in existing facility without obtaining
prior Environment Clearance under the Provision of EIA notification, 2006 and Consent to

tablish from the MPC Board.
> a

M’s. Central Treatment Facility, Sangli Page 2 of 15
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14.  Any unauthorized change in personnel, equipment or working conditions as mentioned in
the application by you shall constitute a breach of this authorization.

15.  You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport
the Bio-Medical waste for any other purpose without obtaining prior written permission of
the MPC Board.

16.  This Board reserves the right to review, amend, suspend, revoke, or change any of the
conditions applicable under this CCA and the same shall be binding on the facility
operator.

17. You shall maintain records of MPC board Officers visit and shall obey all the lawful
instructions issued by the Board Officers from time to time.

18.  Any violation of provisions of BMW Management Rules, 2016 as amended shall attract
the penal provisions of Environment (Protection) Act, 1986 and Violations..under the
provisions of Water (P&CP) Act 1974, Air (P&CP) act 1981 shall attract, provisions of
respective act including closure of the facility and prosecution.

4

19. This consent should not be construed as exemption ffcm “obtaining necessary
NOC/permission from any other Government agencies.

20. As per the compliance report of SRO- Sangli Bank Gu@gré;ntggnof Rs.1,00,000/- is eligible
for Forfeiture for not providing Graphical Tempgratuj;e ‘Pressure and Time recording
system. And 25% of Bank Guarantee Rs. 1.0 lakh i.e: Rs. 25,000/~ is eligible for forfeiture
for improper Operation and Maintenance of APCD. so 4s to achieve prescribed standard
and double BG is imposed.

21.  You shall extend the earlier submitted ‘Bank Guarantee of %6.25 Lakhs and submit
additional Bank guarantee of 3.0 Lgkys_ma’s specified in Schedule-lll to The Regional
Officer, MPCB, Kolhapur within 30 days. Non submission of B.G. in specified time shall
attract revocation of this CCA withaut further notice.

For and on behalf of the
} Maharashtra Pollutjon Control Board

(E.
Member Secretary

PaymeptﬁDe;tn
Received.Cansent and Authorization fee as below:-
D A O D) O Jate
1. 4,500/- TXN1711000701 08.11.2017
2 12,000/- TXN1807000596 11.04.2016
3, 35,000/- TXN1807000597 07.07.2018
4, 17,500/- TXN1711000858 09.11.2017

Copy to:
1. Regional Officer — MPCB, Kolhapur and Sub -Regional Officer — Sangli, MPCB. They
are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai- for information.
3. |/C EIC- for record & wepsite updating purpose.

M/s. Surya Central Treatment Facillty, Sangli Page 3 of 15
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Conditions under Water (P & CP), 1974 Act: (Refer Condition No. 5)

Annexure —|

a) Water Consumption Details:-

% pose 10 ate 0 pd » Oiio
0 B
1 Industrial Cooling and boiler feed efc. Nil
2 | Domestic purpose 3.0
3 | Processing whereby water gets polluted & pollutants are 2.0
easily biodegradable
4 | Processing whereby water gets polluted & pollutants are . Nil
not easily biodegradable and are toxic N
5 Other such as agriculture, gardening, etc. £ ‘*NL'E?&

| :
| Domestic effluent 1.5 _per
9 " g 100% Recycle

1 |
| | g
2 | Trade effluent 5 15 . |As perclause ‘C’

¢) You shall operate the combined waste water treatment plant of adequate design and
capacity to treat the domestic sewage and e effluent so as to achieve the following
standards as prescribed below under E { » 1986 and Rules made there under and
recycle after achieving standard pres ribed.

Discharge Standards applicable

' Limiting Concentration in mg/except for pH

1 pH

2 | Oil & Grease. 10

3 | BOD (3 days:27°C" 30

5 [CcOD €. % 250

6 | Total Suspended Solids 100

7 Bio-Assay Test 90 % survival of fish after 96 hours in 100 % effluent

d) You. ensure replacement of pollution control system or its parts after expiry of its
d.»__ve")échtgd life as defined by manufacturer so as to ensure the compliance of standards
“and safety of the operation thereof.

e) YoLl shall provide Primary/ Secondary/ tertiary treatment system and disinfection facility.

fy The Applicant shall obtain prior consent of the Board to take steps for
Expansion/Modification of any treatment and disposal system or an extension or addition

thereto.

g) You shall provide Specific Water Pollution control system as per above conditions and
conditions of Environmental Clearance, if applicable.

Ms. Surya Central Treatment Facility, Sangli Page 4 of 15
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Annexure 11
Page 1 of 3

Terms & conditions for Incinerator(s) and D.G. Set(s) under Air (P & CP) Act, 1981
and Bio Medical waste management Rule, 2016: (Refer Condition No.6)

1. You shall observe following fuel pattern and erect following stack (s):

0 A AtLd pd 10 £ pe @

1 D.G. Set ( KVA) -- - -
2 Incinerator Diesel 6 30.0
2. You shall provide following Air pollution Control Devices (APCD) as stated at “C*
shall observe the following operating conditions and emission standards:

elow and

a. Operating Standards:-
i Combustion efficiency (CE) shall be at least 99.00%.

i The Combustion efficiency is computed as follows;
a. % C02
i. CE.= x 100
1. % CO2 + % CO

T
£ :

\ber™ shall be  minimum 800°C,

ii. The temperature of the primary ché‘mbei
and of the secondary chamber shall be minimum 1050°+ 50° C.

77777

iv. The secondary chamber gas res“tdenqs time shall be at least 2 (Two)
seconds at 10500+ 50°C. & =, %

b. Emission Standards:-

- - - -
(3 ara O 0 d D) (]

Total Dioxin & Furans | 0.1 ngTEQ/Nm? (at 11% 02)
h‘g-&’:"lt’s Compounds 0.05

1 Particulate matter 50
2 Nitrogen Oxides 400
3 [HOE NN 50
4

5

W -
c. Essential.Components of Incinerator to Meet emission standards of BMWM Rules 2016:-

i. ‘Secondary chamber-2 No.s (for 2 second residence time)

figalr Qi\{deal burner for primary & secondary chamber.

iii. <-\Zénturi scrubber having min. 600mm WC pressure drop with Recirculation pump and
recirculation Tank.

iv. Activate carbon dosing for Dioxin removal.

v. ID fan having 900-1000 mm WC pressure drop.

vi. Packed bed for scrubbing for gaseous pollutants with recirculation pump and
recirculation tank.

vii. Minimum stack height shall be 30 meters above the ground and shall be attached with

the necessary monitoring facilities as per requirement of monitoring of general

parameters as notified under the E (P) Act, 1986 and in accordance with the CPCB

Guideliness of Emission Regulation Part-Ill.
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Page 2 of 3

d. General Requirements:-

i. Volatile organic compounds in the ash shall not be more than 0.01%.

i. The Applicant shall provide ports in the chimney and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and
for use of the Board's staff. The chimneys shall be numbered as S-1, S-2 etc and these
shall be painted / displayed to facilitate identification.

ii. The operator shall monitor the stack gaseous emissions (under optimum capacity of
the incinerator) of above mentioned parameters at least quarterly from the laboratory
recognized under the Environment (Protection) Act, 1986 & NABL accredited and
record of such analysis results shall be maintained and submitted to the prescribed
authority. In case of dioxins and furans, monitoring should be done once in a year.

Note:-
i. The existing incinerators shall comply with the above by 29.03.2019.
i. The existing incinerators shall comply with the standards for*D
0.1ngTEQ/NM3 by 29.03.2019. -

ii. Wastes to be incinerated shall not be chemically treated with any chlorinated
disinfectants. e ,

iv. Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel,
Compressed Natural Gas, Liquefied Natural Gas‘of Tq,ijeﬂ'ed Petroleum Gas shall be
used as fuel in the incinerator. & U

v. You shall install continuous emission monitoring” system for the parameters as
stipulated by Central Pollution Control Board for CO2, CO and O2.

vi. All monitored values shall be corrected to ‘I A Oxygen on dry basis.

vii. Incinerators (combustion chambers)shall be operated with such temperature,
retention time and turbulence.,r_as”ﬁat; achieve Total Organic Carbon content in the
bottom ashes less than 3% or. their.Joss on ignition shall be less than 5% of the dry
weight. ;“

vii. The occupier or operator of-a common bio-medical waste incinerator shall use
combustion gas analyzer to'measure CO2, CO and O2.

ioxins

nd Furans of

3. The Applicant sﬁéll;z:;dbtaiﬁ'iprior permission of MPC board for providing additional control
equipment with necessary specifications and operation thereof or replacement/alteration
well before its life.come to an end or erection of new pollution control equipment.

4. The Bogz,cjg erves its rights to vary all or any of the condition in the consent, if due to
any teghqéloﬁical improvement or otherwise such variation (including the change of any
_céi:htrblw quipment, either in whole or in part as necessary).

5. Conditions for D.G. Set:-
a. Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically for control of noise.

b. Acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A) insertion loss or for meeting the ambient noise standards, whichever is on
higher side. A suitable exhaust muffler with insertion loss of 25 dB(A) shall also be
provided. The measurement of insertion loss will be done at different points at 0.5
meters from acoustic enclosure/room and then average.

c. You shall make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

Page 6 of 15
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Page 3 of 3

d. Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e. A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f D.G. Set shall be operated only in case of power failure.

g. The applicant should not cause any nuisance in the surrounding area due to operation
of D.G. Set.

h. The applicant shall comply with the notification of MoEFCC dat
regarding noise limit for generator sets run with diesel. :

6. You shall take adequate measures for control of noise levels fromit ources within
the premises so as to maintain ambient air quality standard-in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night timgf:Da’fﬁime is reckoned in
between 6 a.m. and 40 p.m. and night time is reckoned between'10 p.m. and 6 a.m.

M/s. Surya Central Treatment Facility, Sangli Page 7 of 15
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Annexure-lll

Standards for Treatment and Disposal of “RED” Category (Autoclavable) Bio-
Medical Waste

Standards for Waste Autoclaving:

The autoclave should be dedicated for the purposes of disinfecting and treating bio- medical

waste.

1. When operating a vacuum autoclave, medical waste shall be subjected to a minimum of
three pre-vacuum pulse to purge the autoclave of all air. The waste shall be subjected to the
following.

i. A temperature of not less than 121° C and a pressure of 15 psi for an.autoclave
residence time of not less than 45 minutes or a8,

ii. A temperature of not less than 135° C and a pressure of 31 p
residence time of not less than 30 minutes. ;

i E; !

an autoclave

2. Medical waste shall not be considered properly treated unless :ihe; time, temperature and
pressure indicators indicate that the required time, temperature ‘and pressure were reached
during the autoclave process. If for any reasons, time temperatu .or pressure indicates that
the required temperature, pressure or residence time was. ot reached, the entire load of

i . . it p, R
medical waste must be autoclaved again until the proper temperature, pressure and
residence time were achieved. W

3. Recording of operational parameters: - Each-autoclave shall have graphic or computer
recording devices which will automatically-and continuously monitor and record dates, time
of day, load identification number and opegétiﬁg,;barameters throughout the entire length of
the autoclave cycle.

4. Validation test: _ The-autoclave should completely and consistently kill the
approved biological indicator™ "j;;the;_)j.fmaximum design capacity of each autoclave unit.
Biological indicator for autoclave shall be Geobacillus stearothermophilus spores using vials

or spore strips, with at least 1x 106 spores per milliliter. Under no circumstances will an

B

autoclave have min»iemum‘dpg'raﬁng parameters less than a residence time of 30 minutes, a
temperature less than121°.C or a pressure, less than 15 psi. Test should be conducted at
least once in every week & record in this regard shall be maintained.

5. Routine Test. A chemical indicator strip/tape that changes color when a certain temperature
is reached_can be used to verify that a specific temperature has been achieved. It may be
necessary se more than one strip over the waste package at different location to ensure
that the inner content of the package has been adequately autoclaved. Test should be

\ conducted during autoclaving of each batch & record in this regard shall be maintained.

il s

M/s. Surya Central Treatment Facility, Sangli Page 8 of 15
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Annexure — IV

BMW Collection and Transportation

1. You shall use following dedicated, GPS enabled vehicles having separate compartments for
storage as per colour coding, for collection & transportation of BMW. You shall provide login
details of Vehicle Tracking system to the respective SRO, MPCB. Vehicle tracking data shall
be stored in archive data for minimum period of 3 months.

2 Use of unauthorized vehicles other than mentioned below shall attract penal action. You shall
obtain amendment to Authorization for any new addition or Deletion of the vehicles during
the period of this CCA.

Vehicle S
) Registration
. Number

i | e Mators MH10 BR 2389
5 Tata Motors | ACE MHO09 BC 2692 702 Kg 12957
Ltd. )
Mahindra & | Maximo | MH10 AQ 3363 780Kg - | 33192
3 | Mahindra
4 Tata Motors | ACE MHO06 G 9783 ©702 Kg R02427
!_td. Bitny . S
6 'Il_'tac}a Motors | ZIP MH10 CR 3745 611 Kg K18413
7 'II_';;(a Motors | ACE M@H 13°A 702 Kg B37489
8 Lac}a Motors | ACE MH10 7 8527 702 Kg 12411
9 'll-'ta:a Motors ACE ‘ MH10 AQ 0910 702 Kg 06846

es'used for BMW Transportation must be painted from outside with coloured
symbol of BIOHAZARD  and CYTOTOXIC as shown below, Label shall be NONWASHABLE

and be pro 4

1. Body of the Vehicles'us

e s

ntly Visible on both side of the vehicle body.

2 Name of CTF, Emergency Contact details and warning for safe handling during
accident/spillage must be prominently mentioned on both sides of the vehicle must be
mentioned on vehicle and must prominently visible.

3. Driver must have valid Driving license and trained to handle emergency.

= e |
M/s. Surya Central Treatment F Page 9 of 15




Authorization to Manage Bio-Medica
The authorization is granted for Collection,
Waste (BMW) in waste categories and quan

a) Human Anatomlcl "

178

Yellow coloured non-

Schedule-l

| Waste (Category and Quantity)
Transportation, Treatment and disposal of Bio-Medical
tities listed here in below:

Incineration

1 | Yellow
waste chlorinated plastic bags

b) Animal Anatomical
Waste

c) Soiled Waste Yellow coloured non- Incineration or Autoclaving

chlorinated plastic bags | followed shredding treated
waste to-be'sent to
authorize recycler.

d) Expired or “['Incineration at temp
Discarded ‘greater than 1200° C
Medicines

e) Chemical Waste “| Incineration or

Encapsulation in HWTSDF

f) Chemical Liquid Not Applicable Not Applicable
Waste i :

g) Discarded  linen, Yellow coloured non- Non chlorinated Chemical
mattresses, chlorinated plastic bags disinfection followed by
beddings _or:suitable packing Incineration
contaminated with | material
blood or body fluid. o &

h) Microbiology ~[In" case of Bedded Incineration.
Biotechnology and - | Hospitals/Path. Labs. /
other clinical : Blood Banks pretreated
laboratory waste | to sterilize with non-

chlorinated chemicals
to WHO guidelines &
WHO Blue Book. Pretreated to sterilize with
Or in case of others | non-chlorinated chemicals
Autoclave safe plastic | to WHO guidelines &
bags or containers WHO Blue Book followed
by Incineration.

2 Red | Contaminated waste 42050 | Red coloured non | Autoclave treated

| (Recyclable) chlorinated plastic | shredded waste sent to
bags or containers plastic recycler authorized
under PWM & BMWM

rules, 2016.

3 | White | Waste sharps 350 Puncture proof, | Autoclaving treated waste
(Transl | including Metals Leak proof, tamper | sent to for final disposal to
ucent) proof container iron foundries having

MPCB authorization or
: Concrete waste sharp pit
4 Blue | a. Glassware 3500 Puncture proof / Leak Autoclaving treated waste
- proof boxes or | sent to authorize recycler.
b. Metallic  body Containers with Blue
I implants coloured marking.

(

M/s. Surya Central Treatment Facility, Sangli
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Schedule-ll

Responsibilities of the Owner and Operator of the Facility

1. You shall upgrade /Operate Common BMW Treatment Facility, in accordance with BMW
Management Rules, 2016 as amended 2018 and CPCB guidelines issued time to time.

2. You shall ensure that all Health Care Establishments and Institutions generating BMW in
your jurisdiction shall obtain membership of the Common Facility and shall hand over the
waste to the Facility. Also ensure that records of the members are maintained properly.

3. You shall establish bar code and global positioning system enabled for handling of bio-
medical waste by 27.03.2019

4. You shall ensure Receipt, Treatment and Disposal of only segregated Bio-Mgdf Al
colour coded bags from the HCEs within 48 hours from the generation. N, e

5. You shall Supply non-chlorinated plastic coloured bags to the occupier chargeable basis,

if required.

6. You shall ensure mandatory colour coded bins are used forz'~§g§ﬁggation of BMW by the
HCEs and Institutions generating BMW.

7. You shall fix the charges for providing services to HCEs in consultation with Medical
Association. |

8. You shall comply and strictly abide with the

conditions stipulated in BMW Management
Rules, 2016 as amended 2018.

9. The treated Plastic / Metal Waste shall be :ha'nded over to the MPCB authorized recycler
only and record shall be maintained ymit to MPCB in Annual report.

10. You shall provide training to aﬁMgrkers involved in handling of bio-medical waste at the time
of induction and at least once-a year thereafter and maintain record thereof.

11. You shall undertake appropriate medical examination at the time of induction and at least
once in a year and immunize all its workers involved in handling of bio medical waste for
protection against diseases, including Hepatitis B and Tetanus, that are likely to be
transmitted while handling bio medical waste and maintain the records for the same.

12. You shall rensure use of personal protective Equipment such as Heavy Duty Gloves
(Workman's, Gloves), Gum Boots or safety shoes for waste collectors, Face mask, Head

C p,"fSp Proof Gowns or aprons etc., Disposal gloves by waste handlers.

13. You shall develop own website not later than 16.03.2020 .The website should be uploaded
on monthly basis with all the information relating to Bio-Medical waste management
including this CCA and other permission and report.

14. You shall maintain a log book for each of its treatment equipment according to weight of
batch; categories of waste treated; time, date and duration of treatment cycle and total hours
of operation.

15. You shall maintain all record for operation of incineration, autoclaving for a period of five
years and produce whenever asked by MPCB authorities.

M/s. Surya Central Treatr eltt Facility, Sangli Page 11 of 15
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16. The occupier and operator of a common bio medical waste treatment facility shall be liable
for all the damages caused to the environment or the public due to improper handling of bio-
medical wastes.

17. You shall ensure submission of Annual Report of BMW for the period Jan to Dec, including
category and quantity of BMW collected and Disposed at Facility in Form IV for preceding
year before 30" June of every year to the Regional Office, MPCB, Kolhapur and uploading
the same to MPCB website.

8. You are responsible to submit application for renewal of Combined Consent & Biomedical
aste authorization before 120 days of expiry.

| )
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Schedule-lll

Bank Guarantees
|.  Bank Guarantee imposed to ensure timely compliance, to be observed by operator.
i oNna D D De ompiied D DId % 43

| Operation and Maintenance

1 To achieve temperature of Primary and Continuous 1,00,000/-
Secondary chamber of Incinerator

2 | To conduct and meet sterilization validation test Continuous . 50,000/~
and temperature test for autoclave

3 To Operate and maintain Air Pollution Control Continuous 5,000/-
Device(s) to achieve prescribed Stack emissions

4 | Operation and Maintenance of ETP to achieve Continuou 1,00,000/-

prescribed discharge standard
Il | Records

1 To Maintain records of BMW and submission of 25,000/-
Annual Report in Form —IV before 30" June

2 To maintain records of HW material delivered 25,000/-
to CHWTSDF

Il | Performance N[ .

1 To provide Graphical Temperature, Pr firé Three 2,00,000/-
and Time recording system to Autoclave . "

Wiy BT Total 6,25,000/-

Rupees Six Lakh Twenty Five Thgusg}jd only

Note: You shall extend the above bmitted Bank Guarantee valid upto the validity of this

CCA + 4 months additional. K

Additional Bank GugLa;itee-.-

Il.  You sha!]\é‘ﬁﬁifhit additional fresh Bank Guarantee of €1.0/- lakh towards providing the

Vehicl “*TFag‘kihg system and Barcode system, also B.G. of %2.0/- lakh for upgrading the
incinera ‘;~16’ two second residence time in a secondary chamber before 29.03.2019.

0. Ye ushall submit compliance of Bank Guarantee conditions every six months to Regional
Officer, Kolhapur for verificafion purpose.

=
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Schedule-IV

General Conditions

The following general conditions shall apply:-

You shall provide facility for collection of environmental samples and samples of trade and
sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or
designated points and shall pay to the Board for the services rendered in this behalf.

Whenever due to any accident or other unforeseen act or event, such emissions occur or
is apprehended to occur in excess of standards laid down, such information shall be
forthwith reported to Board, concerned Police Station, Executive Englneer MIDC and
Local Body. In case of failure of pollution control equipment's, the process connected toit
shall be stopped. §

Voluntary Closure: In case of any accident you shall inform forthWIth_ Il) wnh g to the local
Regional Officer/ Sub Regional Officer of MPCB and consent grah 'ng_atﬁhonty and shall
not start the operations without permission of Board. 4

You shall provide an alternate electric power source ent to operate all pollution
control facilities installed to maintain comphance with“th terms and conditions of the
or otherwise, control operation to

abide by terms and conditions of this consent. A

You shall submit to this office, the 30"‘ day of-{September every year, the Environmental
Statement Report for the financial year. ! chng 313t March in the prescribed Form-V as per
the provisions of rule 15 of the:E ironment (Protection) (Second Amendment) Rules,
1992.

You shall comply with the, Hazardous Waste (M, H & TM) Rules, 2016 and submit the
Annual Returns as per Rute 20(2) of Hazardous Waste (M, H & TM) Rules, 2016 for the
preceding year Aprli to. March in Form-IV by 30" June of every year to Regional Office,
Kolhapur.

You shall engage iquallfled staff/personnel/agency to see the day to day compliance of
consent & authorlzatlon condition towards Environment Protection.

Separate dramage system shall be provided for collection of trade and sewage effluents.
Termlnal manholes shall be provided at the end of the collection system with arrangement
for- measurlng the flow. No effluent shall be admitted in the pipes/sewers downstream of
the Terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the HCE.

You shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

A
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11. You should not cause any nuisance in surrounding area. You shall maintain good
housekeeping.

12.You shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30*" September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted.

13. The non-hazardous solid waste arising in the facility premises, sweepings, efc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant shall
take necessary permissions from civic authorities for disposal of solid waste.«,

14. You shall achieve the National Ambient Air Quality standards prescribed Mdge Ga%rnment
of India, Notification Dated. 16/11/2009 as amended.

15. You shall submit an official e-mail address and any change will
MPCB. "y,

16. You shall observe provisions of E-waste (Management)iRuf‘

5*5:;

17. An inspection book shall be opened and mane a
their visit to the CBMWTSDF. ;

M's. Surya Central Treatment Facility, Sangli Page 15 of 15
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781 e Kalpataru Point, 2nd and
Fax: 24024068/24023515 Ok .. S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ﬁ“—"’ - Cinema, Near Sion Circle
Email: pso@mpch.gov.in -‘i? Sion {E‘.i', l«-'l|.Im.l1|al-4l:l'l:l-l‘.l22Ir
RED/S.S.I Date: 2917 2019
No:- Format1,0/PSO/UAN No.0000095183/CR 2 | | L) 795
To,
SURYA CENTRAL TREATMENT FACILITY
Plot No. D-60, MIDC Miraj, Tal- Miraj,

Dist- Sangli,MIDC MIRA] (Operator and Owner of facility)

MIRA],
Sangli-416410

Renewal of Combined Consent and BMW Authorization (CCA) under the provisions of Water
{P & CP) Act, 1974, Air (P & CP) Act, 1981 and Bio-Medical Waste Management Rules, 2016
as amended and Hazardous Waste (M & TM) Rules, 2016.

Ref: 1. Combine Consent and Bic-Medical Waste Authorization granted by the Board
vide no.1907000904, dated 23.07.2013

2. Your application for Combine Consent and Bio-Medical Waste Authorization
dated 18/11/2020

. Report submitted of SRO- Sangli

. SCN for Refusal issued on 18,11.2020

. Reply uploaded by applicant on 20.04.2021

. This office email on 22.04,2021 and 25.06.2021

. BG compliance submitted by SRO- Sangli vide email on 25.06.2021
. Reply submitted by applicant vide email on 29.06.2021

. Fee uploaded by applicant on 09.07.2021

(7= - - T I = IV L I W

After examining the proposal, The Maharashtra Pollution Control Board hereby Renew
Combined Consent and BMW Authorization to CBMWTSDF under Section 25/26 of the Water
(P&CP) Act, 1974, Section 21 of the Air (P&CP) Act, 1981 and Bio-Medical Waste
Management Rules, 2016, and Authorization under Rule 5 of the Hazardous Wastes
(Management & Transboundary Movement) Rules, 2016 respectively, Under Environment
(Protection) Act, 1986, subject to terms and conditions as specified below and in the
Schedules(I-IV) and Annexures (I-1IV) enclosed in this order.

1. This CCA shall be in force for a period From 30-09-2020 To 30-09-2022

2. The capital investment of the Plant is ¥80.25 Lakhs

3. Plant Area: - Plot Area 1000.00 M’ with Built-up area 322.00 M,

4. The Jurisdiction allocated for waste collection: - All Talukas of Dist. Sangl'q/

SURYA CENTRAL TREATMENT FACILITY/CRIUAN Mo, MPCH-CONSENT-S0000051E] (28-12-2021 10:39:21 am) QS POE_FOZI00 Page 1 of 17

Kindly verif_y Maharas_htra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbfla5aca82eea2d43003b249e414a81d25b6¢c86ca9ce2e7¢c129f93
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5. Conditions under the Water (P&CP) Act, 1974:-

1. Quantity of total water consumption shall not exceed 5.00 M’/day. You shall not
use the ground water without obtaining prior permission of Central Ground Water
Authority.,

2. You shall provide adequate treatment & disposal facility for sewage & Effluent
generated as specified in Annexure-1

3. You shall provide water meter at water intake point & at sewage/Effluent disposal
point and shall maintain manthly records thereof.

6. Conditions under the Air (P&CP) Act,1981:-

1. You shall use the fuel for DG set and Boiler(s) and incinerator and provide the
adequate air pollution control devices as specified to maintain the emmissions
from the stack attached to the ihcinerator and DG Set as specified in the
Annexure-Il,

2. You shall provide adequate emission control system to DG set and Boiler(s) and
incinerator as specified in Annexure-Il.

3. You shall strictly observe noise standards applicable for DG set stack emission
and ambient noise level as per Annexure-II.

7. Conditions under Hazardous Waste (M & TM) Rules 2016:-

You shall have valid membership of CHWTSDF and shall dispose the Hazardous waste

generated i.e. ETP sludge in strict compliance with said rules and maintain record
thereof.

HW

Quantity

Type of Waste (MT/Annum)

Category
no.

Disposal

37.2 Ash from incinerator
i CHWTF
1 |and flue gas cleaning 3712 24.85
T RANJANGAON
35.3 Chemical sludge
CHWTF
2 |from waste water 35.3 4.38
treatment RANJANGAON

Conditions under BMW Management rules 2016:-

You shall operate Treatment plant as below and shall comply with the operational
conditions mentioned at Schedule-l, -

5r

No

Treatment

Installed

Operational

Compliance of

Technology Capacity Capacity/Day Standards

1 Incinerator 50 900 Annexure-l|
2 Autoclave 100 1600 Annexure-lil
3 Shredder 100 2000 Annexure-ll

1.
2.

Part B - Responsibility of Surya Cenntral Treatment Facility(Facility Operator) :

The Energy source for lighting purpose shall preferably be LED based
The PP shall harvest rainwater from roof tops of the buildings and storm water

drains to recharge the ground water and utilize the s

applications within the plant

3. The applicant shall maintain good housekeeping.

Q.

ame for different Ingustriar
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4. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution, The
applicant shall take necessary permissions from civic authorities for disposal of
solid waste,

5. The applicant shall not change or alter the quantity, quality, the rate of
discharge, temperature or the mode of the effluent/emissions or hazardous
wastes or control equipments provided for without previous written permission of
the Board. The industry will not carry out any activity, for which this consent has
not been granted/without prior consent of the Board.

6. The industry shall ensure that fugitive emissions from the activity are controlled
so as to maintain clean and safe environment in and around the factory premises,

7. The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with
documentary evidences (format can downloaded from MPCB official site).

8. The industry shall submit official e-mail address and any change will be duly
informed to the MPCE.

9. The industry shall achieve the National Ambient Air Quality standards prescribed
vide Government of India, Motification No. B-29016/20/90/PCI-L dated.
18.11.2009 as amended.

10. The Board reserves its rights to review plans, specifications or other data relating
to plant setup for the treatment of waterworks for the purification thereof & the
system for the disposal of sewage or trade effluent or in connection with the
grant of any consent conditions. The Applicant shall ebtain prior consent of the
Board to take steps to establish the unit or establish any treatment and disposal
system or an extension or addition thereto,

11. The industry shall ensure replacement of pollution control system or its parts
after expiry of its expected life as defined by manufacturer so as to ensure the
compliance of standards and safety of the operation thereof.

12. The PP shall provide personal protection equipment as per norms of Factory Act

13. Industry should monitor effluent guality, stack emissions and ambient air quality
monthly/quarterly.

14, Whenever due to any accident or other unfareseen act or even, such emissions
occur or is apprehended to occur in excess of standards laid down, such
information shall be forthwith Reported to Board, concerned Police Station, office
of Directorate of Health Services, Department of Explosives, Inspectorate of
Factories and Local Body. In case of failure of pollution contral equipments, the
production process connected to it shall be stopped.

15. The applicant shall provide an alternate electric power source sufficient to
operate all pollution control facilities installed to maintain compliance with the
terms and conditions of the consent. In the absence, the applicant shall stop,
reduce or otherwise, control production to abide by terms and conditions of this
consent.

16. The industry shall recycle/reprocess/reusefrecover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which
can be recycled /processed /reused /recovered and only waste which has to be
incinerated shall go to incineration and waste which can be used for land filling
and cannot be recycled/reprocessed etc. should go for that purpose, in order to
reduce load on incineration and landfill sitefenvironment.

17. An inspection book shall be opened and made available to the Board's officers
during their visit to the applicant. o
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18. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,
1981 and Environmental Protection Act, 1986 and industry specific standard
under EP Rules 1986 which are available on MPCB website (www.mpcb.gov.in).

19. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection
system with arrangement for measuring the flow. No effluent shall be admitted in
the pipes/sewers downstream of the terminal manholes. No effluent shall find its
way other than in designed and provided collection system.

20. Neither storm water nor discharge from other premises shall be allowed to mix
with the effluents from the factory.

21. The industry should not cause any nuisance in surrounding area.

22. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as tg maintain ambient air quality standard in
respect of noise to less than 75 dB (A} during day time and 70 dB (A) during night
time, Day time is reckoned in between 6 a.m. and 10 p.m. and night time is
reckoned between 10 p.m. and & a.m.

23. The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities
related to Environment and irrigation field where treated effluent is used for
irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as |adder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection tofand for use of the Board's Staff. The chimneyls) vents attached to
various sources of emission shall be designated by numbers such as 5-1, 5-2, etc.
and these shall be painted/ displayed to facilitate identification.

25. The industry should comply with the Hazardous and Other Wastes (M & TM)
Rules, 2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous
and Other Wastes (M & TM) Rules, 2016 for the preceding year April to March in
Form-IV by 30th June of every year.

26. The applicant shall install a separate meter showing the consumption of energy
for operation of domestic and industrial effluent treatment plants and air pollution
control system, A register showing consumption of chemicals used for treatment
shall be maintained.

27. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as
on 31st March of the year and number of trees planted by September end.

28. The Board reserves its rights to review plans, specifications or other data relating
to plant setup for the treatment of waterworks for the purification thereof & the
system for the disposal of sewage or trade effluent or in connection with the
grant of any consent conditions.

29, The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment
{Protection) (second Amendment) Rules, 1992,

30. The Applicant shall obtain necessary prior permission for providing additional
control equipment with necessary specifications and operation thereof or
alteration or replacement/alteration well before its life come to an end or erection
of new pollution control equipment. [IL/

24
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31, The Board reserves its rights to vary all or any of the condition in the consent, if
due to any technological improvement or otherwise such variation {including the
change of any control equipment, other in whole or in part is necessary).

32, The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

9. You shall use only dedicated vehicles as detailed in Annexure-IV for collection and
transportation of Bio-Medical waste within allocated Jurisdiction. Vehicles Authorized
for Collection shall strictly comply with this BMWM Rules 2016 and CPCB/MPCB
guidelines and Motor Vehicles act, 1988 (59 of 1988).

10. You shall collect the BMW Strictly complying with the Provisions of Schedule-I and
Treatment & Disposal as specified in Schedule-l.

11. You shall not collect outdated, discarded, unused cytotoxic drugs/waste generated in
the Cancer research centers and health care establishments unless they are
specifically marked with the symbol of Bio-Hazard & Cytotoxic Hazard,

12. You shall collect and dispose-off the Mercury Waste from HCE as per guidelines
published by CPCB as detailed in document entitled “Environmentally Sound
Management of Mercury Waste in Health Care Facilities” {www.cpcb.nic.in).

13. You shall not undertake Modifications/ Upgrdation in existing facility without obtaining
prior Environment Clearance under the Provision of EIA notification, 2006 and Consent
ta Establish from the MPC Board.

14. Any unauthorized change in personnel, equipment or working conditions as mentioned
in the application by you shall constitute a breach of this authorization.

15. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio-Medical waste for any other purpose without obtaining prior written
permission of the MPC Board. ; e

16. This Board reserves the right to review, amend, suspend, revoke, or cha nge any of the
conditions applicable under this CCA and the same shall be binding on the facility
operator.

17. You shall maintain records of MPC board Officers visit and shall obey all the lawful
instructions issued by the Board Officers from time to time.

18. Any violation of provisions of BMW Management Rules, 2016 as amended shall attract
the penal provisions of Environment (Protection) Act, 1986 and Violations under the
provisions of Water (P&CP) Act 1974, Air (P&CP) act 1981 shall attract provisions of
respective act including closure of the facility and prosecution.

19. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

20. As per the report of SRO- Sangli Bank Guarantee of Rs. 2.25 lakh is forfeited for
improper O & M of APCD and ETP and double Bank Guarantee is imposed for same,
Further Bank Guarantee of Rs. 2.0 lakh is eligible for release for provision of graphical
temperature, pressure and time recording system to Autoclave.
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21. You shall submit the Bank Guarantee of Rs.6.0 lakh towards compliance with the
condition mentioned at Schedule-lll to the Regional Office, Kolhapur within 15 days.

For and on behalf of the
Maha rashtra qu.lutiun Control Board.

IDr(\A\-H’ Supate}

Principal Scientific Officer
Received Consent/Authorization fee of -

Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 5000.00 |TXN2007002149 31/07/2020|Online Payment
2 62500.00 |TXN2107001076 09/07/2021|Online Payment

Remaining fee of Rs. 22,500/- is with Board which may be considered for
further renewal of CCA

Copy to:
1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangli

- You are directed to ensure the compliance of the consent conditions and BG
imposed.

2. Cheif Accounts Officer, MPCB,Sion, Mumbai
3. I/C EIC- for record & website updating purpose.

SURYA CENTRAL TREATMENT FACILITY/CR/UAN No. MPCE-CONSENT-0000035183 (29-13-2021 10:¥9:21 aen) /OMS, POS_FO2/00 Page 6ed 17

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbfla5aca82eea2d43003b249e414a81d25b6¢c86ca9ce2e7¢c129f93



1'|rol Board
eb

Annexure - |
Conditions under Water (P & CP), 1974 Act: (Refer Condition No. 5)
A, Water Consumption Details:-

Water
Purpose for water consumed consumption
quantity (CMD]}
1. Industrial Cooling, spraying in mine pits or boiler feed 1.00
2. Domestic purpose 3.00
3 Processing whereby water gets polluted & pollutants are easily 2.00
’ bicdegradable :
4 Processing whereby water gets polluted & pollutants are not easily 0.00
2 biodegradable and are toxic ’
5. Other such as agriculture, gardening, etc, 0.00
B. Conditions for Sewage & Effluent Generation, Treatment and Disposal:-
Permitted
R guantity of Standards to be ‘
Description discharge ol g Disposal
{CMD)
1 Domestic Sewage 15 As per clause 'C’ 100% Recycle
2 Trade effluent 1.5 As per clause 'C’ 100% Recycle

C. You shall operate the combined waste water treatment plant of adequate design and capacity to
treat the domestic sewage and trade effluent so as to achieve the following standards as
prescribed below under E (P) Act, 1986 and Rules made there under and recycle after achieving
standard prescribed below,

Discharge Standards applicable

Parameters - - -
Limiting Concentration in mg/except for pH

1 pH 6.5-9.0

2 Qil & Grease 10

3 BOD (3 days 27°C ) 30

4 CoD 250

5 Total Suspended Solids 100

(] Bio-Assay Test 90 % survival of fish after 96 hours in 100 % effluent

0.  You shall ensure replacement of pollution control system or its parts after expiry of its expected
life as defined by manufacturer so as to ensure the compliance of standards and safety of the

operation thereof,

E. You shall provide Primaryf Secondary/ tertiary treatment system and disinfection facility,

F. The Applicant shall obtain prior consent of the Board to take steps for Expansion/Modification of
any treatment and disposal system or an extension or addition thereto.

G. You shall provide Specific Water Pollution control system as per above conditions and conditions
of Environmental Clearance, if applicable. Gr
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Annexure - |l _I

Terms & conditions for Incinerator(s) and D.G. Set(s) under Air (P & CP) Act, 1981
and Bio Medical waste management Rule, 2016: (Refer Condition No.6)

1. You shall observe following fuel pattern and erect following stack (s):

sr. Stack Attached
No. to

1 INCINERATOR 6.00 Ltr/Hr

2. You shall provide following Air pollution Control Devices (APCD) as stated at “C" below
and shall observe the following operating conditions and emission standards:

a, Operating Standards:-
i. Combustion efficiency (CE) shall be at Teast 99.00%.
ii. The Combustion efficiency is computed as follows;
a. % C02
il. C.E. x 100
1.% COZ + % CO

iii. The temperature of the primary chamber shall be minimum 8000C, and of the
secondary chamber shall be minimum 10500 = 500 C.

iv, The secondary chamber gas residence time shall be at least 2 (Two) seconds at
10500+ 500C.

b. Emission Standards:-

Fuel Type Quantity A T;dt’;fght

. 0o = 0 0 = W, 0 = aled

1 Particulate matter 50
2 Mitrogen Oxides 400
3 HCL 50
4 |Total Dioxin & Furans 0.1 ngTEQ/Nm3 (at 11% 02)
5 |Hg & It's Compounds 0.05
¢. Essential Components of Incinerator to Meet emission standards of BMW Management
Rules 2016:-

i. Secondary chamber-2 No.s (for 2 second residence time)
ii. Individual burner for primary & secondary chamber.

iii. Venturi scrubber having min, 600mm WC pressure drop with Recirculation pump
and recirculation Tank. -

iv. Activate carbon dosing for Dioxin removal. (fh‘”
v. ID fan having 900-1000 mm WC pressure drop.
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vi. Packed bed for scrubbing for gaseous pollutants with recirculation pump and
recirculation tank.

vil. Minimum stack height shall be 30 meters above the ground and shall be attached
with the necessary monitoring facilities as per requirement of monitoring of
general parameters as notified under the E (P) Act, 1986 and in accordance with
the CPCB Guidelines of Emission Regulation Part-IIl.

d. General Reguirements:-

i. Volatile organic compounds in the ash shall not be more than 0.01%.

li. The Applicant shall provide ports in the chimney and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's staff. The chimneys shall be
numbered as S-1, 5-2 etc and these shall be painted / displayed to facilitate
identification.

lii. The operator shall monitor the stack gaseous emissions (under optimum
capacity of the incinerator) of abgve mentioned parameters at least quarterly
from the laboratory recognized under the Environment (Protection) Act, 1986
& NABL accredited and record of such analysis results shall be maintained
and submitted to the prescribed authority. In case of dioxins and furans,
monitoring should be done once in a year.

Note:-

I.  The existing incinerators shall comply with the above by 29.03.2019,

li. The existing incinerators shall comply with the standards for Dioxins and
Furans of 0.1ngTEQ/NM3 by 29.03.2019,

iii. Wastes to be incinerated shall not be chemically treated with any
chlorinated disinfectants.

iv. Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or
Diesel, Compressed Natural Gas, Liquefied Natural Gas or Liguefied
Petroleum Gas shall be used as fuel in the incinerator,

V. You shall install continuous emission monitoring system for the parameters
as stipulated by Central Pallution Control Board for CO2, CO and 02.
vi. All monitored values shall be corrected to 11% Oxygen on dry basis.

vii. Incinerators (combustion chambers) shall be operated with such
temperature, retention time and turbulence, as to achieve Total Organic
Carbon content in the bottom ashes less than 3% or their loss on ignition
shall be less than 5% of the dry weight.

viii. The occupier or operator of a common bio-medical waste incinerator shall
use combustion gas analyzer to measure C02, CO and 02.

3. The Applicant shall obtain prior permission of MPC board for providing additional
control equipment with necessary specifications and operation thereof or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological impravement or otherwise such variation (including the change of
any control equipment, either in whole or in part as necessary). Q’/
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5. Conditions for D.G. Set:-

a. Moise from the D.G. Set should be controlled by providing an acoustic enclosure
or by treating the room acoustically for control of noise.

b. Acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on higher side. A suitable exhaust muffler with insertion loss of 25
dB{A) shall also be provided, The measurement of insertion loss will be done at
different points at 0.5 meters from acoustic enclosuref/room and then average.

c. You shall make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control
measures.

d. Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer,

e. A proper routine and preventive maintenance procedure for DG set should be set
and followed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use.

f. D.G. Set shall be operated only in case of power failure,

g. The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

h. The applicant shall comply with the notification of MoEFCC dated 17.05.2002
regarding noise limit for generator sets run with diesel.

6. You shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise
to less than 75 dB (A) during day time and 70 dB (A) during night time, Day time is
reckoned in between & a.m. and 10 p.m. and night time is reckoned between 10 p.m.

and & a.m.
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: Annexure - Il
Standards for Treatment and Disposal of "RED" Category (Autoclavable) Bio-Medical Waste
Standards for Waste Autoclaving:

The autoclave should be dedicated for the purposes of disinfecting and treating bio-
medical waste.

1. When operating a vacuum autoclave, medical waste shall be subjected to a minimum
of three pre-vacuum pulse to purge the autoclave of all air, The waste shall be
subjected to the following.

i. Atemperature of not less than 121° C and a pressure of 15 psi for an autoclave
residence time of not less than 45 minutes

2. Medical waste shall not be considered properly treated unless the time, temperature
and pressure indicators indicate that the required time, temperature and pressure
were reached during the autoclave process, If for any reasons, time temperature or
pressure indicates that the required temperature, pressure or residence time was not
reached, the entire load of medical waste must be autoclaved again until the proper
temperature, pressure and residence time were achieved.

3. Recording of operational parameters: - Each autoclave shall have graphic or computer
recording devices which will automatically and continuously monitor and record dates,
time of day, load identification number and operating parameters throughout the
entire length of the autoclave cycle.

4. Validation test: Spore Test: - The autoclave should completely and consistently kill the
approved biological indicator at the maximum design capacity of each autoclave unit.
Biological indicator for autoclave shall be Geobacillus stearothermophilus spores using
vials or spore strips, with at least 1x 106 spores per milliliter. Under no circumstances
will an autoclave have minimum operating parameters less than a residence time of 30
minutes, a temperature less than 1212 C or a pressure, less than 15 psi. Test should be
conducted at least once in every week & record in this regard shall be maintained.

5. Routine Test: A chemical indicator strip/tape that changes color when a certain
temperature is reached can be used to verify that a specific temperature has been
achieved. It may be necessary to use more than one strip over the waste package at
different location to ensure that the inner content of the package has been adequately
autoclaved. Test should be conducted during autoclaving of each batch & record in this

regard shall be maintained. gé/
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Annexure - IV
BMW Collection and Transportation

1. You shall use following dedicated, GPS enabled vehicles having separate
compartments for storage as per colour coding, for collection & transportation of BMW.
You shall provide login details of Vehicle Tracking system to the respective SRO, MPCB.
Vehicle tracking data shall be stored in archive data for minimum period of 3 months.

2. Use of unauthorized vehicles other than mentioned below shall attract penal action.
You shall obtain amendment to Authorization for any new addition or Deletion of the
vehicles during the period of this CCA.

Sr. No. Vehicle Make  Model Name Vehicle Registration Number
1 Tata Motors Tata Ace MHO6 G 9783
2 Tata Motors TataAce MH 10 AQ 0910
3 Mahindra Mahindra Maximo MH 10 AQ 9066
] Tata Motors Tata Ace MH 10 BR 2389
5 Tata Motors Tata Ace MH 13 AN 4303
6 Tata Maotors Tata Zip MH 10 CR 3745
7 Mahindra Mahindra Maximo MH 10 AQ 3363
8 Mahindra |Mahindra Alpha plus MH 10 BR 1391
9 Mahindra Mahindra Jeeto MH 10 CR 4712
10 Tata Motors Tata Ace MH 12 JF 1654
11 Baja Bajaj 4 excell MH 10 Z 6052

3. Body of the Vehicles used for BMW Transportation must be painted from outside with
coloured symbol of BIOHAZARD and CYTOTOXIC as shown below, Label shall be
NONWASHABLE and be prominently visible on both side of the vehicle body.

C

CYTOTOXIC

4. Name of CTF, Emergency Contact details and warning for safe handling during
accident/spillage must be prominently mentioned on both sides of the vehicle must be
mentioned on vehicle and must prominently visible.

5. Driver must have valid Driving license and trained to handle emergency.
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SCHEDULE-I
Authorization for Management of Bio-Medical Waste (Category and Quantity)
The authorization is granted for Collection, Transportation, Treatment and disposal of
BioMedical Waste (BMW) in waste categories and quantities listed here in below:
Type of Waste
| h)
1 Yellow a) Human Anatomical 6840.00 |Yellow coloured Incineration
waste non- chlorinated
b) Animal Anatomical | 228.00 | Plastic bags.
Waste
) Soiled Waste 14820.00
d) Expired or 370.00
Discarded Medicines
e} Chemical Waste 0.00
f) Chemical Liquid 0.0p Separate collection
Waste system leading to
effluent treatment
system.
g) Discarded linen, 183.00 Yellow coloured non
mattresses, beddings - chlerinated plastic
contaminated with bags or suitable
blood or body fluid. packing material.
h) Microbiclogy 362.00  |Autoclave safe Pre-treat to sterilize
Biotechnology and plastic bags or with nonchlorinated
other clinical containers. chamicals on-site as
laboratory waste per National AIDS
Contrel Organisation
or World Health
Organisation
guidelines thereafter
sent to BMW-CTF for
Incineration.
Contaminated waste 7410.00 |Red coloured non Autoclaved and
2 Red (Recyclable) chlorinated plastic  |Shredded Bio
bags or containers. |medical Waste shall
3 White  |Waste sharps 270.00  |Puncture proof, be sent to MPCB
(Translucent) |including Metals Leak proof, tamper authorized recycler
proof container.
4 Blue a) Glassware 2130.00 (Cardboard boxes
b) Metallic body Doo |With Blue coloured
implants ; marking.
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SCHEDULE-II
Responsibilities of the HCE Owner and CTF Operator of the Facility

1. You shall upgrade /Operate Comman BMW Treatment Facility, in accordance with BMW
Management Rules, 2016 as amended 2018 and CPCB guidelines issued time to time.

2. You shall ensure that all Health Care Establishments and Institutions generating BMW
in your jurisdiction shall obtain membership of the Common Facility and shall hand
over the waste to the Facility. Also ensure that records of the members are maintained
properly.

3. You shall establish bar code and global positioning system enabled for handling of bio-
medical waste

4. You shall ensure Receipt, Treatment and Disposal of only segregated Bio-Medical
Waste in colour coded bags from the HCEs within 48 hours from the generation.

5. You shall Supply non-chlorinated plastic coloured bags to the occupier on chargeable
basis, if required.

6. You shall ensure mandatory colour coded bins are used for segregation of BMW by the
HCEs and Institutions generating BMW,

7. You shall fix the charges for providing services to HCEs in consultation with Medical
Association.

8. You shall comply and strictly abide with the conditions stipulated in BMW Management
Rules, 2016 as amended 2018.

9, The treated Plastic / Metal Waste shall be handed over to the MPCB authorized recycler
only and record shall be maintained & submit to MPCB in Annual report.

10. You shall provide training to all workers involved in handling of bio-medical waste at
the time of induction and at least once a year thereafter and maintain record thereof.

11. You shall undertake appropriate medical examination at the time of induction and at
least once in a year and immunize all its workers involved in handling of bio medical
waste for protection against diseases, including Hepatitis B and Tetanus, that are likely
to be transmitted while handling bio medical waste and maintain the records for the
same.

12. You shall ensure use of personal protective Equipment such as Heavy Duty Gloves
(Workman's Gloves), Gum Boots or safety shoes for waste collectors, Face mask, Head
Cap, Splash Proof Gowns or aprons etc., Disposal gloves by waste handlers.

13, You shall develop own website. The website should be uploaded on monthly basis with
all the information relating to Bio-Medical waste management including this CCA and
other permission and report.

14. You shall maintain a log book for each of its treatment equipment according to weight
of batch; categories of waste treated; time, date and duration of treatment cycle and
total hours of operation.

15. You shall maintain all record for operation of incineration, autoclaving for a period of
five years and produce whenever asked by MPCB authorities,

16. The occupier and operator of a common bio medical waste treatment facility shall be
liable for all the damages caused to the environment or the public due to improper
handling of bio-medical wastes,

17. You shall ensure submission of Annual Report of BMW for the period Jan to Dec,
including category and quantity of BMW collected and Disposed at Facility in Form IV
for preceding year before 30th June of every year to the Regional Office, MPCB,
Kolhapur and uploading the same to MPCB website,

18. You are responsible to submit application for renewal of Combined Cansent &
Biomedical Waste authorization before 120 days of expiry. \,& _
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SCHEDULE-II
Bank Guarantees
1. Bank Guarantee imposed to ensure timely compliance, to be observed by operator,
Sr.N Activity / Condition to be Compliance Bank Guarantee
Ers Complied Timeline (Months) Amount
1A |Operation and Maintenance
1 To Segregate and Handle BMW as per Cirtniions 100,000.00
Schedule |
Towards Operation and Maintenance
2 |of STP/ETP to achieve prescribed Continuous 200,000.00
discharge standards
To Operate and maintain Air Pollution
3 |Control Device(s) to achieve Continuous 250,000.00
prescribed Stack emissions
1B |Records
To Maintain records of BMW and
submission of Annual Report for F
$ preceding calendar year in Form -1V SR 25,000.00
before 30th June every year
To maintain records of BMW handed :
2 over to CBMWTDF Continuous 25,000.00
Total 6,00,000.00
Note: You shall extend the above submitted Bank Guarantee valid upto the
validity of this CCA + 4 months additional. q‘ e
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SCHEDULE-IV
General Conditions

The following general conditions shall apply:-

1. You shall provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in
this behalf.

2. Whenever due to any accident or other unforeseen act or event, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith reported to Board, concerned Police Station, Executive Engineer MIDC and
Local Body. In case of failure of pollution control equipment’s, the process connected
to it shall be stopped.

3. You shall provide an alternate electric power source sufficient to operate all pellution
control facilities installed to maintain compliance with the terms and conditions of the
consent. In the absence, the applicant shall stop, reduce or otherwise, control
operation to abide by terms and conditions of this consent.

4, You shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 15 of the Environment (Protection)
(Second Amendment) Rules, 1992,

5. You shall comply with the Hazardous Waste (M, H & TM) Rules, 2016 and submit the
Annual Returns as per Rule 20(2) of Hazardous Waste (M, H & TM) Rules, 2016 for the
preceding year April to March in Form-IV by 30th June of every year to Regional Office,
Kolhapur.

6. You shall engage qualified staff/personnelfagency to see the day to day compliance of
consent & authorization condition towards Environment Protection.

7. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the Terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

8. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the HCE.

9. You shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

10. You should not cause any nuisance in surrounding area. You shall maintain good
housekeeping.

11. You shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every
year on available open plot area, number of trees surviving as on 31st March of the
year and number of trees planted.

12, The non-hazardous solid waste arising in the HCE premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

13. You shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification Dated. 16/11/2009 as amended. (‘L
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14. You shall submit an official e-mail address and any change will be duly informed to the
MPCE.

15. You shall observe provisions of E-waste (Management) Rules 2016 & as amended time
to time and Batteries (Management and Handling) Amendment Rules, 2010.

16. An inspection book shall be opened and made available to the Board's officers during
their visit to the HCE.

17. In case you use/ handle/ generate the cytotoxic waste you shall Istriﬂiy adhEve to thle
standards/ SOPs applicable and waste shall be labelled specifically as "Cytotoxic
Waste" with symbol on waste containers/ bags and shall handover to BMW CTFs.

18. You shall obtain required permissions from competent authority for ra:liip active
material user/ handling/ disposal of waste before commencement of such activity.

For and on behalf of the
Maharashtra Pollution Control Board.

d R
{- J\_]» 2t A \'.“ ﬁl‘
{Dr. A.-R. Supate)

Principal Scientific Officer
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Name of work: -Under Ground Drainage Scheme for Government

Medical College and ResidentialStaff Quarter campus, Miraj

(DETAILED PROJECT REPORT)
GROSS COST Rs. 12:96-€r

Prepared By

MAHARA 5HTRA JEEVAN PRADHIKARAN
Jul - 2021
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Name of scheme:-Underground Dralnage Schoma for,
And Rostduntial Statt Quartars €
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‘ Govl, qulcul‘CoIlm{; ks
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yoa&R

RECAPITULATION SHEET

subwork S R —
b No. | Name of Subwork Cost in Rs.
r e B Y S
! (Working Survey 2,10,000.00
» - e . S (St SIS |
! ;]“-‘”k Nam, Man Branches and Laterals r
! . 1019 200 mm 1o 400 mm DWC pipes Total 2,63,14,100.00
, Lenpth- 4.32 Kms,
' 'Wet well ¢ ‘
! 3 E twell and Panel room 3.00 M Dia, 20,86,600.00
3 Cap.37.1 cum Net and 62.1 cum Gross
f ! Pumping Machinery and allicd works
A STP Pumping slation PS1 78,60,630.00
B [MSEDCL Express feeder | 30,00,000.00 |
' :) F?umping mair 200 mm Dia D.1. K-S, Lenpth- 1,95,300.00
60 M i
o __ P _
EA S.T.P. Type S.6.R. 1.11 MLD [ 4,03,05,300.00
—a e e e ‘
68 |Anaerabic Filter Tank g 51,54,000.00 |
—— S — ——————m———————— ——— “-ﬁ———‘_{.
Disposal arrangement 300 mm R.C.C. i
7 ) g | 41,99,500.00
Length 900M | |
— e J — -— —-—l———I -
8 1Mnscellaneous ;
3 I . o 1 T
! |a) Making arrangements for Garderng :
from treated water 110 MM DIA «ilPE 62,24,900.00 ‘
| 6KG/CM2 L2244 N !‘ |
' b) Commisioning, Trial run for 3 months : J
' - and maintainance of whole scheme for 24 42,52,500.00
' Jlrnonths after completicn [
» e UV N VT
-
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Name of Subwork

) o v —— 1 n

N l!up.\u\ to House conn(‘cllon and Water
u\um\h p.m\lmm
J

m\ Rarhed wire !ununlg lm .ll’ and Wet

'\\1 ]
\ |
=
\

-t
1
'

]
i
4
|

[

i

—_—

Total cost 10,00 .ao,gzw,oh e,
GST 12%

Total Net cost Rs.

120,06,09960 |3 %

11,20,56,929.60 | ‘2.

Say 11,20,56,900.00

— ETP charges 17.5 % 1,75,08,895.25

mm.mMM-_Total Gross cost Rs. 12;95.65‘,82_4_\.55"
- say 12,95,65,900.00 |.

U G

e

Sub Divisional Officer
MULP. Sub Division Sangli

e
’

———

e

Baps b e
F 'ru (.

Tentacally Sanclionod for Rs 1,40, r_,ﬂoo A-Net
. ‘-'lm;f)\ (nent. Tty fakh. %ﬁa
- Thwdaad his.. Mi‘t@d« 0"\)1/

_fTemNo ( |y

Tl ’d 0

MAPD

. i- / . \\‘)
Exccutive Engineer (Wl
‘ision Sungli

—_—
p Qoo
PW g b s U ‘.‘::n, dic
I SCTHILTS
‘ afle

(Pune Regioa)

Maba. Jeevau Pradhikaran
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MAHARASHTRA JELVAN PRADHIKARAN CIRCLE BANGL,
MAHARASHTRA JEEVAN PRADIHIKARAN DIVISION SANGLI,
MAHARASHTRA JEEVAN PRADIIKARAN SUD DIVISION BANGL,

ame of scheme: = Undorground Dralnage Schomo for Govt. Moedical Colloge And
e Rosidontial Statf Quartors Campus, Tal- Miraj, Dist- Sangll. Hene

PRINCIPLE FEATURES

sthe. Particulars Information
General information
Name of the City l Miraj
: _Taluka Miraj
3 ~_Dstrict - Sangli - _H
f Location of S.T.P. Campus (NE Corner)
5 Population_at present 2023 11127 . Souls |
€ Population in designed stage (persons) Immediate 1] Ultimate ‘
7 2038 2053 |
B |
L 12002 13507 |
n
¢ | Rate of Sewage collection Lit/ Day As per CPHEEO manual |
|
10 | Demand at Immediate stage 2038 11 MLD |
11 | Demand at Ultimate stage 2053 In MLD 1.17 MLD
| N _
+  Branch/Laterals/Trunk mall lines
StNo.| _ Particulars_ [ Information )
1 DWLC. Pipes from 20010 400 mm Dia__Length __ 14.32 Kms ]
Wet wells and panel rooms
Sr | Names \ Particulars Information
No. | I [
i TNearSTP | WetwellLocation | NE Corner of Campus
\ Wet well Diameter | 3.00M ]
\ Av G.L. 556.4 1
\ B "k_w_ta{wqt! FloorRL.  |ss78 |
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Panol Room constitction
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3y Pumping machinery ( Non clog sewage submorsiblo )

3DWF r12 l % | 12

Discharge

(LPS) Design Hp

75

Particulars

DaTypeandcss |
Saictesd |

-
- I

Dia, Type and class

Longth

b1 Ob
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Sewage Water Analysls Report

Date:30/6/2021

To Maharashtra Jeevan Pradhikaran ,Sangli,

ilmnd of sample: Sewage Water of Miraj medical collage (OPD)
[Reference: Mr.S.S Patil MJP sangli,

Testing & Report Prepared by : Lab Chemist at 23.5 MLD STP Hanumanayar,

Sangli

SR ] . .

No. | Parameters | Inlet Collected as Morning Unit

o

1 |- PH 7 L

2 | cop 284 mg/ltr B
3 | BOD 80 meg/Itr

4 | TS 132.5 mg/Itr
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